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CASE LAWS

IADMINISTRATIVE

Jharkhand High Court: Lokayukta cannot delegate decision-making power even in
complaint involving his own brother under Lokayukta Act
Satyadeo Roy vs. State of Jharkhand, Dated: 09.06.2026 (MANU/JH/0803/2026; 2026:JHHC:16505)

The Jharkhand High Court has upheld an order passed by the Lokayukta in a case involving
allegations against his own brother, holding that the doctrine of necessity applies where the
Lokayukta is a single-member authority and the law does not permit delegation of core
adjudicatory functions. The Court observed that the power of delegation under the Jharkhand
Lokayukta Act, 2001 is limited only to administrative work and cannot extend to final decision-making
or evaluation of inquiry reports. It further held that since the Lokayukta must himself apply his mind
and give final findings, the order passed in such circumstances cannot be invalidated merely because
the complaint involved a close relative.

| civiL

Karnataka High Court: Enforcement Directorate (ED) can initiate civil action under PMLA
without FIR for scheduled offence

Karnataka Veterinary Association & Ors. vs. State of Karnataka & Ors., Dated: 12.06.2026
(MANU/KA/1723/2026)

The Karnataka High Court has dismissed a PIL challenging the transfer of land belonging to a
veterinary college for construction of residential quarters for High Court judges. The Court observed
that official facilities such as housing, transport, and other support systems are necessary for
ensuring judicial independence and effective functioning of the judiciary. It held that providing
proper residential accommodation to judges is part of their service conditions and is the
responsibility of the State. The Court further noted that judicial independence is part of the basic
structure of the Constitution, and adequate official housing is essential to uphold it.
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Supreme Court: Homemakers are nation builders; fixes ¥30,000 per month for loss of
domestic care in motor accident compensation cases

Shishu Pal @ Shish Ram & Ors. vs. Surjeet & Ors., Dated: 11.06.2026 (MANU/SC/0631/2026; 2026
INSC 634)

The Supreme Court has recognised homemakers as “nation builders” and held that the loss of
domestic care provided by a homemaker is a distinct and compensable head of damages in motor
accident cases. To ensure fair compensation, the Court directed that a composite amount of
30,000 per month be added under the head of “loss of domestic care” in eligible cases
involving the death of a homemaker. The Court observed that homemakers make invaluable
contributions through household management, care of children, and support to family members,
and therefore their services cannot be undervalued. It further directed that this amount should be
increased by 10% every three years.

| consTiTUTION

Supreme Court: High Courts cannot usually reject writ petitions just because another
court may be more convenient

Baksish Ahmad vs. Union of India & Anr., Dated: 09.06.2026 (MANU/SC/0622/2026; 2026 INSC 630)

The Supreme Court has held that when a High Court has jurisdiction to hear a writ petition under
Article 226(1) of the Constitution, it should not ordinarily refuse to hear the case merely because
another court may be a more convenient forum. The Court observed that the doctrine of forum non
conveniens has limited application in writ proceedings and can only be invoked in rare situations.
Setting aside a Delhi High Court decision, the Court restored a BSF constable's petition challenging
his dismissal from service and directed that it be heard on merits.

I CONTEMPT OF COURT

Supreme Court: Courts cannot be mute spectators in animal cruelty cases and directs
protection and custody of Kerala elephant ‘Raman’

Jayakrishna Menon vs. Krishnankutty & Ors., Dated: 09.06.2026 (MANU/SC/0635/2026; 2026 INSC
631)

The Supreme Court has directed the Kerala Government to take custody of a captive elephant
named Raman and shift it to a suitable rescue or rehabilitation centre. The Court made the direction
while holding a Kerala resident guilty of contempt for violating an undertaking given earlier not to
use the elephant for temple or commercial purposes during a custody dispute. It observed that
courts cannot remain mute spectators when it comes to the welfare of voiceless animals and
must intervene to prevent their exploitation. The Court noted that Raman, stated to be the tallest
elephant in Kerala, had been subjected to commercial use despite clear restrictions, and stressed
that the wellbeing of animals is a matter of serious concern under the law.
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| crRIMINAL

Supreme Court: Sex selection continues due to preference for male child; strict
enforcement of PCPNDT Act needed

Dr. Ramesh vs. State of Maharashtra & Anr., Dated: 11.06.2026 (MANU/SC/0629/2026; 2026 INSC
635)

The Supreme Court has emphasised the need for strict enforcement of the Pre-Conception and
Pre-Natal Diagnostic Techniques (Prohibition of Sex Selection) Act, 1994 (PCPNDT). The Court
made the observation while dismissing a doctor’s challenge to criminal proceedings for alleged
violations of the Act. It noted that deep-rooted patriarchal preferences for male children continue to
fuel sex-selection practices, leaving no room for complacency in the fight against female foeticide. The
Court further observed that such welfare legislation remains necessary until there is a fundamental
change in societal attitudes towards women.

Bombay High Court: Long time in jail alone is not enough for bail if accused has serious
criminal history

Swapnil s/o Chandrakant Kashikar vs. State of Maharashtra, Dated: 11.06.2026
(MANU/MH/4814/2026; 2026:BHC-NAG:7555)

The Bombay High Court has held that the right to personal liberty under Article 21 is not absolute and
that bail cannot be granted solely on the ground of prolonged incarceration when the accused has
serious criminal antecedents. Refusing bail to a murder accused who had been in custody since
January 2024, the Court noted that he was involved in several serious offences, including murder,
attempt to murder, kidnapping, and dacoity. The Court observed that while personal liberty is an
important constitutional right, it must be balanced against the interests of society, and criminal
antecedents remain a relevant factor while deciding bail applications.

Bombay High Court: Delay in reporting sexual offences in traditional society cannot
alone justify quashing of case

Nandakumar Sukumar Panicker vs. State of Maharashtra, Dated: 10.06.2026
(MANU/MH/4795/2026; 2026:BHC-AS:23432-DB)

The Bombay High Court has observed that in a traditional society like India, families often face
genuine difficulty in immediately reporting sexual offences due to social stigma and other
pressures. The Court made the observation while refusing to quash a sexual assault case filed against
a Mumbai resident accused of groping his domestic worker. It held that delay in lodging complaints in
such cases cannot by itself be a reason to dismiss the case unless it is shown that the delay was
caused by malice or a false motive. The Court further noted that each case must be examined in its
own facts and circumstances, especially in offences involving sexual violence, where hesitation in
reporting is common.
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Kerala High Court: In cheque bounce cases, legal presumptions apply only after
complainant proves transaction and issuance of cheque

Shijosh K. vs. The State of Kerala, Dated: 09.06.2026 (MANU/KE/1262/2026; 2026:KER:40471)

The Kerala High Court has reaffirmed that in prosecutions under Section 138 of the Negotiable
Instruments Act, a complainant can rely on the legal presumptions regarding debt and consideration
only after proving the underlying transaction and the execution of the cheque through credible
evidence. While hearing an appeal against an acquittal in a cheque bounce case, the Court observed
that the presumptions under Sections 118 and 139 of the NI Act do not arise automatically. It held that
the complainant must first establish the basic facts surrounding the transaction and issuance of
the cheque before claiming the benefit of these statutory presumptions.

Allahabad High Court: Magistrates and police may be held personally liable if
preventive detention powers are misused under BNSS

Chander Pal Singh & Anr. vs. State of Uttar Pradesh & Ors., Dated: 08.06.2026
(MANU/UP/1254/2026)

The Allahabad High Court has issued guidelines to prevent misuse of preventive detention powers
under the Bharatiya Nagarik Suraksha Sanhita (BNSS) and the Code of Criminal Procedure for
alleged breach of peace. The Court directed that persons detained under such provisions should
ordinarily be released on a personal bond without insisting on sureties. It further fixed that the bond
amount should not exceed ¥20,000. The Court also cautioned that magistrates and police officers
may face personal liability, including compensation, if these safeguards are violated or
detention powers are abused.

| FAmILY

Supreme Court: Psychological tests on children in custody cases should be ordered
only when absolutely necessary with recorded reasons

Sheetal Vasant Thakur vs. Chirag Arora, Dated: 11.06.2026 (MANU/SC/0626/2026; 2026 INSC 638)

The Supreme Court has issued guidelines cautioning family courts against routinely subjecting
children to psychological or psychiatric evaluation in custody disputes between parents. The Court
held that such assessments should be ordered only in exceptional cases where they are truly
necessary for deciding the child’s welfare. It observed that psychological or psychiatric evaluation
of a child should not be directed as a matter of routine merely because issues of custody,
visitation or parental access arise between litigating parents or relatives. The Court further
directed that before ordering any such evaluation, courts must record clear reasons showing why it is
necessary, what purpose it serves, and why less intrusive alternatives cannot be used in the best
interests of the child.
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I MOTOR VEHICLES

Supreme Court: Injury from falling tree branch on parked vehicle is not motor accident
claim

The Commissioner, Bruhat Bangalore Mahanagara Palike vs. K.K. Umesh Kumar & Ors., Dated:
11.06.2026 (MANU/SC/0627/2026; 2026 INSC 637)

The Supreme Court has held that injuries caused by a tree branch falling on a stationary vehicle
do not qualify as a motor vehicle accident under the Motor Vehicles Act merely because the
injured person was inside the vehicle. The Court observed that for a compensation claim under
Section 166 of the Motor Vehicles Act, 1988, the vehicle must have a direct or proximate connection
with the accident. Since the parked autorickshaw played no active role in causing the injury, the
Court held that such a claim cannot ordinarily be treated as a motor accident claim under the law.

| sERVICE

Supreme Court: Dismissal from service is the harshest punishment and can be imposed
only for grave misconduct

Surekha Domaji Bele vs. Executive Engineer, Testing Division, MSEDCL, Dated: 11.06.2026
(MANU/SC/0625/2026; 2026 INSC 639)

The Supreme Court has observed that dismissal from service is one of the most severe forms of
punishment and must be imposed only after careful consideration of the nature and gravity of
the misconduct. The Court held that disciplinary authorities must also take into account factors such
as long service, past record, age, and whether any financial loss was caused. It further noted that
suspension during inquiry cannot be treated as an additional punishment over and above dismissal.
In the present case, the Court was dealing with a dispute involving an employee of the Maharashtra
State Electricity Distribution Company Limited who had been suspended and later subjected to
disciplinary proceedings.

Rajasthan High Court: Transfer on administrative grounds cannot be challenged
without proof of mala fide and employer has wide discretion in posting decisions

Chhatrapal Singh Gour vs. Union of India & Ors., Dated: 10.06.2026 (MANU/RH/0620/2026;
2026:RJ-JP:23078-DB)

The Rajasthan High Court has refused to interfere with the transfer of a Lower Division Clerk from the
Canteen Stores Department of the Ministry of Defence to its head office, holding that transfer on
administrative grounds is primarily the employer's prerogative. The Court observed that an
employee posted in a particular unit has no vested right to continue there and can be transferred to
meet organisational requirements. It further held that transfer policies are only guiding principles and
cannot be enforced through writ jurisdiction. Since the petitioner failed to prove any mala fide
intention, arbitrariness, or vindictiveness behind the transfer order, the Court upheld the transfer and
dismissed the challenge.
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| cRIMINAL
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| EDUCATION

08.06.2026

| ELECTION

11.06.2026

@,
NEWS IN BRIEF

The Madras High Court has issued notice on a plea challenging Ministry of Home
Affairs order prescribing the sequence of the National Song and National Anthem at
State functions, while seeking mandatory rendition of Tamil Nadu's State song at
the start of such ceremonies.

The Bombay High Court has directed the Income Tax Department not to take any
coercive action against industrialist Anil Ambani under the Black Money
(Undisclosed Foreign Income and Assets) and Imposition of Tax Act, 2015 in
connection with alleged tax evasion of Rs.420 crore.

The Supreme Court has recently criticized the Allahabad High Court for taking 41
years to dispose of a criminal appeal against a murder conviction.

The Delhi High Court has issued notice to the Centre and CBSE on NSUI's plea
alleging irregularities in the Class XII On-Screen Marking system, while CBSE
opposed politicisation of educational evaluation concerns.

The Supreme Court has dismissed Congress leader Meenakshi Natarajan's plea
challenging the rejection of her Rajya Sabha nomination, holding that courts cannot
interfere in an ongoing election process and that such disputes must be raised
through an election petition after the elections conclude.

The Madras High Court has observed that Tamil Nadu can achieve true social
change only when caste is eradicated from people's minds, noting that recent
Assembly election results showed voters can be persuaded to exercise their
franchise without being influenced by caste or community considerations.

I MEDIA AND COMMUNICATION

11.06.2026

08.06.2026

8-13June 2026

The Bombay High Court has observed that freedom to use social media does not
extend to publishing defamatory content, in a case involving Salman Khan.

The Delhi High Court has directed the removal of social media posts and videos
carrying “contemptuous” allegations against a sitting judge, filed by a man who
blamed the judge for the recent Saket building collapse that killed six people.

Z manupatra



| PROPERTY

08.06.2026 The Supreme Court was informed by a court-appointed amicus curiae that the
MCD's failure to curb years of unauthorized construction at a Saket building led to
its collapse, killing six people and injuring several others.

News in Brief
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(@\ NOTIFICATION UPDATES

I RESERVE BANK OF INDIA

Press Release No.:2026-2027/437, Dated: 11.06.2026,
MANU/RPRL/0344/2026

The Reserve Bank of India has released data on External Commercial Borrowings, Foreign
Currency Convertible Bonds, and Rupee Denominated Bonds for April 2026, covering both
Automatic and Approval Routes.

Notification No.: DOR.CRE.REC.93/07.01.007/2026-2027, Dated: 10.06.2026,
MANU/RMIC/0213/2026

The Reserve Bank of India has issued the All India Financial Institutions-Credit Facilities
(Amendment) Directions, 2026, revising the regulatory framework governing the sanction and
management of credit facilities by All India Financial Institutions.

Press Release No.:2026-2027/429, Dated: 10.06.2026,
MANU/RPRL/0338/2026

The RBI has issued final amendment directions permitting and regulating lending by banks and
financial institutions to REITs and InvITs, thereby updating the prudential framework for financing
these investment vehicles.

Circular No.: DCM(Plg) No. S737/10.02.060/2026-2027, Dated: 09.06.2026,
MANU/RDCM/0006/2026

The Reserve Bank of India has consolidated instructions for the withdrawal of banknotes issued
prior to 2005 to introduce notes with upgraded security features. From July 2016, exchanging these
notes is only possible at specific RBI Issue Offices, though they remain legal tender. Banks are
instructed not to reissue these notes and to ensure their proper disposal.

Circular No. : A.P. (DIR Series) Circular No. 13, Dated: 08.06.2026,
MANU/APDR/0020/2026

The Reserve Bank of India has issued guidelines for Authorised Dealer Category-l banks regarding
the exclusion of swap positions from FCNR (B) deposits, External Commercial Borrowings, and
Overseas Foreign Currency Borrowings when complying with specific circular provisions. These
directions are issued under the FEMA, 1999.

Notification No.: DOR.RET.REC.88/12.01.001/2026-2027, Dated: 08.06.2026,
MANU/RMIC/0203/2026

The Reserve Bank of India has introduced a US Dollar-Rupee swap facility for fresh Foreign
Currency Non-Resident (Bank) deposits with a tenor of three to five years, exempting them from
maintaining Cash Reserve Ratio (CRR) and Statutory Liquidity Ratio (SLR) until September 30, 2026.
These amendments to the 2025 directions are effective immediately.
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I SECURITIES AND EXCHANGE BOARD OF INDIA

Circular No.: HO/49/14/15(2)2026-CFD-POD1/1/13567/2026, Dated: 11.06.2026,
MANU/SMIS/0049/2026

The Securities and Exchange Board of India has extended the timelines for compliance with
certain provisions related to Merchant Bankers, including net worth and liquid net worth
requirements, and the transfer of activities to Separate Business Units. This decision follows industry
feedback on operational challenges and aims to align compliance timelines with the financial year-
end. All other provisions of the original circular remain unchanged.

I INSOLVENCY AND BANKRUPTCY BOARD OF INDIA

Notification No.: 1BBI/2026-2027/GN/REG153, Dated: 08.06.2026,
MANU/NMIC/0164/2026

The Insolvency and Bankruptcy Board of India (IBBI) has notified the Insolvency Resolution Process
for Corporate Persons (Fourth Amendment) Regulations, 2026, introducing changes to streamline
and strengthen the corporate insolvency resolution process under the Insolvency and Bankruptcy
Code, 2016.

I MINISTRY OF FINANCE

Notification No.: 26/2026-Central Excise, Dated: 10.06.2026,
MANU/EXCT/0027/2026

The Central Government has amended the Central Excise notification to include new entries for
ethanol-blended petrol with varying ethanol percentages (22%, 25%, 27%, and 30%), specifying that
no excise duty will be levied on these blends, provided they meet the Bureau of Indian Standards
specification IS 19850.

I MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

Notification No.: GSR452(E), Dated: 08.06.2026,
MANU/ENVT/0036/2026

The Ministry of Environment, Forest and Climate Change is proposing amendments to the Ecomark
Rules to improve environmental standards for products like paints, batteries, and paper. The changes
focus on criteria such as hazardous substance limits, recycled material use, and environmental
management compliance, with public feedback invited.

Notification Updates
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I NATIONAL HUMAN RIGHTS COMMISSION

Press Information Bureau, Dated: 09.06.2026,
MANU/PIBU/0756/2026

The NHRC, India organized a discussion on safeguarding human rights against digital arrest scams,
highlighting the threat of cyber-enabled frauds. The discussion emphasized the need for a collective
response, improved legal frameworks, and enhanced victim support mechanisms to tackle
these scams effectively. Participants suggested recognizing digital arrest scams as a distinct offense
and strengthening preventive measures and victim redressal processes.

I TELECOM REGULATORY AUTHORITY OF INDIA

Press Release No.:73/2026, Dated: 09.06.2026,
MANU/TRAI/0075/2026

TRAI has released the amended Rating Manual 2026, updating the framework for evaluating and
rating digital connectivity infrastructure in properties under the 2024 regulations.

| MINERAL RESOURCES

Notification No. RULE-801/6/2026-MRD, Date: 08.06.2026,
MANU/SNCH/0121/2026

The Government of Chhattisgarh has amended the Chhattisgarh Minor Mineral Ordinary Sand
(Quarrying and Trade) Rules, 2025, introducing key changes affecting sand quarry bidders, lessees,
mining operators, contractors, and government-owned mining entities. The amendments seek to
provide procedural flexibility while strengthening enforcement and operational accountability.

| HomE

Notification No. E-663429-HII1(5)/2026/4929, Date: 09.06.2026,
MANU/SNCG/0053/2026

The Union Territory of Chandigarh has notified the Punjab Agricultural Produce Market (General)
(Second Amendment) Rules, 2026, introducing significant changes to the licensing and renewal
regime applicable to traders, commission agents, processors, and other market participants operating
in notified market areas.

Notification Updates
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INTERNATIONAL UPDATES

)
Ny

| AuSTRALIA

Competition & Antitrust

Australian Competition Regulator receives faster approval powers for business cooperation during
national crises

The Australian Government has introduced a new framework through the Competition and Consumer
Amendment (Responding to Exceptional Circumstances) Act 2026, enabling the Australian
Competition and Consumer Commission to grant approvals for competitor collaboration more efficiently
during periods of national economic disruption. Under newly inserted Section 95AE, the Treasurer may
issue an Exceptional Circumstances Declaration where serious risks threaten consumers or the
Australian economy. The reform was introduced following lessons learned during the Coronavirus
Disease 2019 (COVID-19) pandemic, when numerous businesses sought urgent regulatory approvals.
The new process aims to reduce administrative burdens, accelerate decision-making, and improve
business continuity during emergencies.

Employment & Labor

Fair Work Commission proposes revisions to fuel cost recovery order for road transport sector

The Fair Work Commission has proposed amendments to the Road Transport Contractual Chain Order
- Fuel Cost Recovery - 2026. The proposed changes seek to clarify obligations relating to fuel cost
adjustments in transport contracts and improve compliance certainty for businesses. Key revisions include
updated guidance on rate-setting requirements, interaction between compliance provisions, and
modifications to exemptions available for small business employers. The proposal also requires
contractual fuel adjustment mechanisms to operate at least twice per month and extends the period
during which diesel prices must remain below the prescribed benchmark before obligations cease to

apply.

Leisure & Tourism

Proposed gambling reforms target misuse of trade promotions in online marketing schemes

The Australian Government has released the draft Interactive Gambling Amendment (Gambling
Reform) Bill 2026, introducing significant reforms affecting online promotional activities. While the
legislation primarily addresses gambling advertising, it also seeks to prevent lottery-style schemes from
operating under the guise of promotional marketing campaigns. The reforms aim to ensure that
exemptions available under the Interactive Gambling Act 2001 are limited to genuine trade promotions
connected to the sale of products or services. Authorities have expressed concern that some operators rely
heavily on subscription fees and recurring prize draws while presenting themselves as promotional
businesses. The proposed framework focuses on consumer protection, regulatory integrity, and
reducing opportunities for businesses to circumvent gambling laws. Organisations operating subscription-
based promotional programs may need to reassess their compliance structures.

International Updates
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Tax

High Court clarifies treatment of unpaid trust entitlements under Division 7A rules

In Commissioner of Taxation v Bendel [2026] HCA 18, the High Court of Australia ruled in favour of
taxpayers by determining that an Unpaid Present Entitlement does not automatically constitute a loan
under Section 109D(3) of Division 7A of the Income Tax Assessment Act 1936. The Court concluded
that amounts allocated to a corporate beneficiary and held separately under a trust arrangement did not
create a debtor-creditor relationship merely because payment was not immediately demanded. The
majority rejected the argument that passive retention of funds amounted to financial accommodation or
a loan. This decision provides significant clarification regarding the taxation treatment of trust distributions
and limits the circumstances in which Division 7A may apply. The judgment is expected to have
substantial implications for trust structures, tax planning, and corporate beneficiaries across Australia.

| cANADA

Competition & Antitrust

Competition Tribunal establishes first framework for public interest competition claims

The Competition Tribunal of Canada has issued its first decision interpreting the public interest standing
provisions introduced under Section 103.1(7) of the Competition Act. In Martin v. Alphabet Inc., the
Tribunal clarified the requirements that applicants must satisfy before being permitted to pursue
competition law proceedings in the public interest. The decision confirms that applicants must present a
credible litigation strategy, demonstrate the capacity to prosecute complex matters, and provide sufficient
evidence showing a genuine competition dispute. While Parliament introduced the amendments to
broaden access to competition enforcement, the Tribunal emphasised its responsibility to prevent
unmeritorious or strategic litigation. The ruling highlights the importance of a robust evidentiary
foundation, public interest justification, and a workable legal plan before leave will be granted. The
decision is expected to shape future private competition actions in Canada.

| cHINA

Arbitration & Alternative Dispute Resolution

Chinese courts intensify scrutiny of back-to-back payment clauses amid stronger protection for
small businesses

Chinese legal authorities are increasingly examining the enforceability of back-to-back payment clauses
used in construction and subcontracting arrangements. These clauses typically make payments to
downstream contractors dependent on payments received from upstream parties. Recent judicial
developments and policies aimed at protecting Small and Medium-sized Enterprises indicate a shift
away from unrestricted contractual freedom toward enhanced protection for smaller market participants.
Regulatory measures such as the Regulation on Ensuring Payments to Small and Medium-sized
Enterprises have reinforced this trend. Courts are now paying greater attention to issues of payment
fairness, commercial imbalance, and delayed payment practices. Although uncertainty remains, the
emerging legal approach suggests stronger safeguards for subcontractors facing payment risks.

International Updates
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Corporate Finance

China introduces first comprehensive regulation governing outbound investments

The State Council of the People's Republic of China has issued the Regulation on Outbound
Investment, effective from 1 July 2026, creating the country's first comprehensive administrative
framework for overseas investments. The regulation consolidates previously separate approval systems
administered by the National Development and Reform Commission and the Ministry of Commerce. A
major feature is the introduction of an Outbound Investment Security Review Regime, which grants
authorities broad powers to review, restrict, or unwind certain overseas transactions. The framework also
extends regulatory oversight to indirect investment arrangements and, for the first time, expressly includes
individuals within its scope. Businesses and investors may face increased compliance obligations,
potential personal liability for executives, and stricter scrutiny of international transactions.

Franchising

Chinese brands expanding into the United States face complex franchise compliance requirements

Legal experts have highlighted key differences between franchise regulation in China and the United
States, underscoring important considerations for Chinese companies seeking international expansion.
While China follows a qualification-based and filing-oriented framework, the United States relies heavily on
mandatory disclosure requirements under the Federal Trade Commission Franchise Rule,
supplemented by state-specific regulations. Businesses entering the United States market must carefully
structure their promotional activities, financial representations, and franchise documentation before
offering or selling franchise rights. Authorities in both jurisdictions focus on the substance of commercial
arrangements rather than contractual labels.

Patent

Supreme People’s Court confirms assembly and testing activities may establish patent jurisdiction

The Supreme People's Court of the People's Republic of China has clarified that assembly and testing
activities may provide a valid basis for jurisdiction in method patent infringement disputes. The ruling
arose from litigation involving a patented Polishing Pad Dressing Method, where the patent owner
alleged that the patented process had been incorporated into industrial machinery. The Court recognised
that assembling and testing equipment could indicate probable use of a patented method, particularly at
the jurisdictional stage of proceedings. This approach broadens the circumstances under which patent
owners may establish jurisdiction and strengthens the procedural position of rights holders.

Trade & Customs

United States seeks industry input on tariff relief measures affecting Chinese imports

The Office of the United States Trade Representative has invited public submissions regarding potential
tariff relief for Chinese-origin products valued at approximately USD 30 billion. The initiative follows
discussions between the governments of the United States and China aimed at improving bilateral trade
relations. Businesses are being encouraged to identify products that may qualify as non-sensitive imports
and to provide recommendations concerning market access for United States exports. The consultation
process may influence future tariff reductions and broader trade negotiations between the two countries.
Companies affected by existing trade restrictions have been urged to provide evidence-based
submissions before the consultation deadline. The development represents a significant opportunity for
stakeholders seeking enhanced market access, trade liberalisation, and reduced tariff burdens.
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| INDONESIA

Energy & Natural Resources

Indonesia centralises exports of strategic commodities through state-owned enterprises

The Government of Indonesia has introduced Government Regulation Number 24 of 2026 on the
Governance of Exports of Strategic Natural Resource Commodities, establishing a centralised export
system for designated commaodities, including coal, palm oil, and ferro alloys. Effective from 1 June
2026, exports of these resources must gradually transition to government-appointed State-Owned
Enterprises no later than 31 December 2026. The regulation reflects Indonesia’s broader objective of
strengthening state control over strategic natural resources and enhancing oversight of export activities.
Businesses involved in international commodity trading may need to renegotiate supply agreements,
reassess financing structures, and evaluate contractual arrangements with overseas buyers. The
framework is expected to significantly reshape export operations and commercial relationships within
affected sectors. Stakeholders are advised to prepare for substantial operational and regulatory
adjustments.

Trademark

Indonesia introduces faster and more flexible trademark registration framework

Indonesia has implemented Minister of Law Regulation Number 5 of 2026 on Trademark Registration,
replacing the previous trademark registration regime established under Minister of Law and Human
Rights Regulation Number 67 of 2016. The new regulation simplifies administrative requirements and
introduces shorter processing timelines for trademark applications, renewals, and certification procedures.
Publication of trademark applications, issuance of trademark certificates, and renewal processes have all
been accelerated to improve efficiency and reduce delays. The reforms are intended to provide greater
legal certainty, enhance administrative flexibility, and support businesses seeking intellectual property
protection. Trademark owners are expected to benefit from faster registration outcomes while maintaining
compliance with statutory requirements. The changes represent a significant step towards modernising
Indonesia’s intellectual property administration system.

Corporate Finance

Turkey strengthens merger control oversight with higher filing thresholds and increased scrutiny of
acquisitions

Turkey has continued to enhance its competition law framework through recent amendments affecting
merger control and acquisition reviews. Changes introduced under Communiqué Number 2026/2
significantly increase turnover thresholds that determine whether transactions require regulatory
notification. The reforms are intended to allow competition authorities to focus resources on larger and
more complex transactions while addressing concerns relating to so-called killer acquisitions, particularly
within the technology sector. Authorities have also increased attention on labour market practices,
including potential anti-competitive arrangements involving employee recruitment restrictions.
Transactions remain subject to review under Article 7 of Law Number 4054 on the Protection of
Competition, which applies the Significant Impediment to Effective Competition Test
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| mALAYSIA

Employment & Labor

Court of Appeal reinforces requirement for precise misconduct charges in employment disputes

The Court of Appeal of Malaysia has reaffirmed that allegations of employee misconduct must be drafted
with sufficient clarity and precision to enable employees to properly understand and respond to
accusations made against them. The ruling was delivered in Lee Ee Chai v Kansai Paint Asia Pacific Sdn
Bhd [2026] 4 MLRA 483, a case involving the dismissal of a senior manager accused of removing
company property during an office relocation. The Court emphasised that disciplinary proceedings must
comply with principles of procedural fairness and natural justice, ensuring employees receive clear
notice of the conduct alleged against them. Employers are therefore required to formulate charges
accurately and avoid vague allegations that could undermine disciplinary processes.

| NEW ZEALAND
Banking

Financial Markets Authority intensifies scrutiny of sales incentives and record-keeping practices

The Financial Markets Authority of New Zealand has issued an insights paper highlighting regulatory
concerns regarding sales incentives used by insurers and other financial institutions. The regulator
emphasised that organisations must ensure incentive structures do not undermine fair consumer
outcomes under the Conduct of Financial Institutions Regime established by the Financial Markets
Conduct Act 2013. Particular attention has been directed towards non-monetary rewards, short-term
sales campaigns, and incentive arrangements linked to sales targets. The Authority has indicated that firms
should maintain comprehensive records demonstrating compliance with fair conduct obligations and
incentive management requirements. While the guidance primarily targets insurers, it is equally relevant to
banks and non-bank deposit-taking institutions. The publication signals ongoing regulatory focus on
consumer protection, fair conduct programmes, and effective governance frameworks.
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High Court clarifies interpretation of asymmetric exclusive jurisdiction clauses in finance
agreements

The High Court of Singapore has provided important guidance on the interpretation of asymmetric
exclusive jurisdiction clauses in cross-border finance transactions. The decision arose from litigation
between Spec 1 Limited, Spec 2 Limited and Spec 3 Limited and The Export-Import Bank of China
concerning ship financing arrangements. The Court held that the contractual provisions permitted parallel
proceedings in both Singapore and England, allowing each party to pursue claims in different jurisdictions
according to the terms of the agreement. In reaching its decision, the Court emphasised the commercial
purpose of such clauses, particularly their role in facilitating enforcement against borrowers’ assets.
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Corporate Finance

Thailand advances reforms to ease foreign investment restrictions across selected business sectors

Thailand is moving forward with proposed amendments to the Foreign Business Act B.E. 2542 (1999)
that would remove restrictions on nine categories of business activities currently subject to foreign
ownership limitations. The reforms were approved in principle by the Thai Cabinet on 12 May 2026
following proposals from the Ministry of Commerce. The objective is to reduce unnecessary regulatory
burdens, improve the investment climate, and attract greater levels of foreign direct investment. The
proposed changes focus primarily on sectors already regulated by specialised authorities and are
intended to eliminate overlapping regulatory requirements rather than broadly liberalise foreign
ownership rules. Policymakers have emphasised that appropriate safeguards will remain in place to
protect domestic business interests. The reforms form part of Thailand’s wider strategy to modernise its
commercial regulatory framework.
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New York regulator proposes comprehensive framework for payment stablecoin issuers

The New York State Department of Financial Services has proposed a new regulatory framework
governing entities that issue payment stablecoins. The proposal is intended to align state requirements
with the federal Guiding and Establishing National Innovation for United States Stablecoins Act,
commonly referred to as the GENIUS Act. Under the proposed rules, stablecoin issuers would be required
to maintain one-to-one reserve backing, satisfy capital requirements, implement anti-money laundering
controls, and comply with redemption obligations. Issuers would also need to publish regular reserve
reports verified by independent professionals and maintain specified levels of insured deposits. The
framework introduces enhanced consumer protection, financial stability safeguards, and regulatory
oversight for digital asset markets. Industry participants are currently reviewing the proposal and
preparing comments during the consultation period.

Digital Assets

New York lawsuit seeks ownership of dormant Bitcoin wallets through abandoned property laws

A novel legal dispute before the Supreme Court of the State of New York is examining whether inactive
cryptocurrency wallets may be treated as abandoned property under existing state legislation. In ABC
Company, XYZ Company, and Noah Doe v. John Does 1-39,069 (Index No. 153119/2026), the
claimants seek ownership of approximately 3.8 million Bitcoin allegedly held in long-dormant wallets. The
plaintiffs argue that the wallets satisfy the requirements of Article 7-B of the New York Personal Property
Law, which governs lost and abandoned property. According to the claim, notices were issued to wallet
owners and statutory procedures were followed before seeking judicial recognition of ownership rights.
The case raises significant questions regarding the application of traditional property law principles to
digital assets, blockchain technology, and cryptocurrency ownership. The outcome could have far-
reaching implications for the future treatment of inactive digital property.
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Capital Markets

Financial Industry Regulatory Authority clarifies compensation rules for personal services entities

The Financial Industry Regulatory Authority has issued guidance explaining how transaction-based
compensation may be paid to Personal Services Entities operating within securities businesses. The
clarification follows a 2025 No-Action Letter issued by the United States Securities and Exchange
Commission, which permits certain compensation arrangements subject to strict conditions. Under the
guidance, all owners and representatives of the entity must be appropriately registered with the same
broker-dealer, and supervisory controls must remain with the registered firm. The regulator also confirmed
that unregistered personnel may perform only administrative functions and cannot receive transaction-
based compensation. Firms relying on these arrangements are expected to update supervisory
procedures and maintain comprehensive compliance records.

Supreme Court confirms Securities and Exchange Commission may seek disgorgement without
proving investor losses

The Supreme Court of the United States has unanimously ruled in Sripetch v. Securities and Exchange
Commission, 608 U.S. (2026) that the Securities and Exchange Commission may obtain disgorgement
orders without demonstrating that investors suffered direct financial losses. The Court clarified that victims
of securities law violations may qualify for compensation even where a specific pecuniary loss cannot be
established. The judgment builds upon earlier decisions including Kokesh v. Securities and Exchange
Commission, 581 U.S. 455 (2017) and Liu v. Securities and Exchange Commission, 591 U.S. 71
(2020), while interpreting the Commission’s authority under 15 United States Code Section 78u(d)(7).
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STOP READING TWO DOCUMENTS LINE BY LINE

Understanding the sequence of events in a legal matter often means going
through multiple documents and manually building a timeline. Most
professionals still do this the hard way.

Challenges Faced

X Reading lengthy judgments, pleadings, and documents to find dates
X Manually noting events from different files

X Missing important developments hidden in the documents

X Spending hours arranging everything chronologically

How Manuworks Makes It Easier

With Manuworks’ Timeline Generator, you can automatically create structured timelines from one
or multiple documents in seconds.

Step 1: Upload Your Documents
Upload one or multiple files containing case material, judgments, or records.

Step 2: Generate the Timeline

The Al scans the documents, identifies key dates, events, and references, and organizes them
automatically.

Step 3: View a Structured Timeline
Instantly see events arranged chronologically with descriptions, sources, and references in a
clean timeline format.

¢ No manual extraction.

o No sorting dates yourself.

e Just a clear, organized timeline created directly from your documents.

Tryitnow https.//www.manuworks.ai/dashboard
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